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SHORT DURATION DISCUSSION 

Communal situation in the country 

THE VICE-CHAIRMAN (SHRI B. 
SATYANARAYAN REDDY): Now we 
shall take up the short duration dis- 
cussion on the communal situation in 
the country. 

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PEN- 
SIONS AND THE MINISTER OF 
STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI P. CHIDAMBA- 
RAM) : Sir, I apologize, I was not 
here at 3.30. 

THE VICE-CHAIRMAN (SHRI B. 
SATYANARAYAN REDDY): Mr. 
Gurudas Das Gupta. 

SHRI GURUDAS DAS GUPTA 
(West Bengal): Sir, it is really a 
tragedy that even after 40 years of 
the martyrdom of  Mohandas Karam- 
chand Gandhi when communalism 
made its greatest assault on Indian 
secularism, the nation seems t0 be 
unaware of the increasing menace of 
communal forces, and the political 
leadership at different levels geema t» 
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-I 
be wavering because it is   under the >    after   carrying out the    post-mortem 
impact of a complex that if «ffective examination. Sir, are we in a posi- 
measures are taken, the sentiments of tion to believe these cock, and bull 
the dominant community may be hurt. stories because after a post-mortem, 
Being, therefore, concerned about the the dead bodies are generally burnt 
electoral prospect, we do have little or buried? Has it been done? There- 
concern for the situation which pre- fore, it is a deliberate attempt on the 
vails in the country, which is almost part of the administration to under- 
idential with the situation that pre- estimate the figure of casualty. In 
vailed in our country when India was fact, this is the way in whicn the 
partitioned  by imperialism in 1947. administration     has     been     moving 

throughout the country. 

Imperialism     had    partitioned    the 

country, and now  it seems  commun-  . sir, my  point is, all that has hap- 
alism seeks to balkanize what remains pened in Hazaribagh is    because    of 
as   India today.    Hindu communalist,i the failure of    the    administration. 
Muslim fundamentalist,    slogans    for may  i know form   whether 
Hindu     Rashtra,  clamour    for    Azad the Government is prepared to tell the 
Kashmir,   Swadheen  Bangladesh,  call House that it is going to give exemp- 
for pulling down of Babri Masjid and lary punishmen ishment those who have 
call for liberation of  Krishna Janma been responsible ible for the   murder   of 
Bhoomi  and   130  Other    holy    places, the   innocent   people in the  small 
combine    into a    single,    inseparable town of  Hazaribagh?    There has been 
category that seek   to    divide   India. a per  tent    complaint    against    the 
and the danger is unparalleled in the Military Police of    Bihar.    Will   you 
annals of Indian history.    Sir, this is take  action ,    sir?    There    has    been 
the time to act and inaction can only some  allegation against the    Provin- 
be looked upon as a deliberate com- cialArmed ' Constabulary    in    Uttar 
plicity,  surrender  or  sabotage of the Pradesh when they were found to be 
national interest. responsible   for   downright    massacre 
in Meerut, but,, unfortunately, no ac- 

Sir,  when we wre     discussing    the tion has been taken.    Therefore,    my 
communal  situation  in  the    country, point ,  this is where the    Govern- 
a riot is  going on in Hazaribagh.    It ment is lax  this is where there can 
all happened when a procession, after be an allegation of complicity or sur- 
two days of Ram    Navami    function, j    render, 
■was  passing through the     traditional 
route, after three years.    Despite the 
leading political parties agreeing to a Mr. Chairperson, Sir, a number    of 
different   route,    the    Administration incidents have taken place mostly in 
had  allowed the procession    to   pass the Hindi-speaking belt on the day of 
through a sensitive, narrow and dan- Ram Navami o.r on the day following 
gerous route.   What has been the re- that function.    What is the    reason? 
suit?    The result has been the death i    This year the Ram Navami procession 
of 38 persons declared officially.    But or yatro, whatever you may call  it. 
according to our    information,    when j    was organised with a    xare    flair    of 
a delegation of the Communist Party j    militancy,    with      display    of   arms 
of India, the    Communist    Party    of !    throughout the country.   It was done 
India   (Marxist)   and    the    Lok    Dal deliberately, planfully.    I should say, 
visited the  area in Hazaribagh,   they it was engineered,   it   was   done   to 
found at least six t0 nine unclaimed raise communal passion    with an eye. 
bodies  dumped far away    from    the on the next general elections in the 
town near the air-strip.   Now the ad- .    country.    What  is  the    result?    The 
ministration  comes out with  a  story result has been  riot in Kalpi in the 
ihat  these  bodies   had  been  dumped I    Jalooa District of U.P.; the effect has 
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[Shri Gurudas Das Gupta] Kumbh Mela.    And what    was    the 
been riot in Aligarh;  the effect has slogan?    The slogan    was   that   the 
been riot in Mathura; the effect has Babri masjid must be I 
been riot in    Burhanpur,   a   district should 

d
   say    it     meant     the     secular 

town of Madhya Pradesh; the    effect character of India    must    be   pulled 
has been communal   incidents in the down and  on the debris of our dwmd- 
Bhopal city leading to imposition    of   '     ling  secularism the edifice of   Hindu 
curfew.   What has been the effect of raj  should be set up.   What happened 
the Ram Navami processions   in   the 

after
 that?    After that  a number of 

country?    Riot in Makrana in    Raja- incidents are    taking    place   in    the 

sthan.    In Jodhpur,    Sir,    an    armed country, 

procession was taken out in the heart 
of tbe town on the same day. mypoint is if the demand for con- 
version of Babri Masjid into a temple 
Therefore, Sir, this is a plan, a is to be conceded, then I am constrain- 
part of a premeditated plan on the ed to say some of the Hindu temples 
part of those who seek to gain elec- in India should be converted into 
toral advantage if communal clashes Buddhist temples because, as you 
take p'ace. May I ask you, Sir, whet- know, during the period of Shankara- 
her the Government had any idea, charya a number of Buddhist tem- 
may I ask you whether there had ples were forcibly converted into 
been intelligence report, may I ask Hindu temples. If we have to con- 
• the Government to tell us what pre- ceded to the demand of a Hindu Raj, 
emptive action, what preventive mea- then we have to consider the question 
sures had been taken? If the Gov- of setting up a Christian State be- 
ernment can declare the port cause Christians are in majority in at 
strike as illegal, if the Gov- least three' States in the country- If 
4.00 P.M.ernment can contemplate we have to concede a Hindu Raj, 
resorting to ESMA or other there is no reason why there should 
draconian measures to put not be a Muslim State because Mus- 
down the genuine working class lims are in majority in Kashmir even 
struggle in the country, what pre- after partition. You should remem- 
vents them from taking preventive ber that there are more Muslims in 
and pre-emptive action to see that India than the number of Muslims 
communalistg do not succeed in India? living in Pakistan. Therefore, the 
Therefore, Sir, this is a question of revival of militant Hindu chauvinism 
human failure. Human failure because is breeding Muslim fundamentalism 
the District Magistrate allowed the and as such the impact in the country 
procession to take place in Hazari- is the development of fundamentalist 
bagh; human failure because' the trends whether it is of Hindus or 
Home Ministry failed to have an idea Muslims in the country. The slogan 
of what is going to hanpen; human of abrogation of special status for 
failure because the Home Ministry Kashmir, the demand for winding up 
did not like to take steps to curb of Minorities Commission speaks of 
communalism before it had struck the revival of militant Hindu chauvin- 
deep into the heart of the nation. ism in the country. If you ask me to 
May I point out that his happened in give an example of complicity, cani- 
the background of Kumbh Mela. tulation and compromise of the Gov- 
Hindu Maha Sameelan was not a ernment. I should unhesitatinglv refer 
Communist Conference. "Nor was it a to the passing of the Muslim Personal 
fanfare of a Congress Adhiveshan. It Law. That was a surrender to the 
was a conference of naked Sadhus Muslim fundamentalism because peo- 
riding on, elephants. It was a con- pie in power thought that such a con- 
ference of downright communalistg i cession to Muslim fundamentalism 
who held  the conference during the    

i
   might   help them to come    back    to 
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power. If you ask me where is the ' | .freedom of the country hag to ba pro- 
case of surrender, I should again tected, the secular character of the 
refer to unlocking the door Of country has to be protected. There- 
Babri Masjid in UP and immediately fore, Sir, the struggle against com- 
that was shown in the small screen munalism is not a struggle for secu- 
throughout the country. That was a larism but that struggle by itself ig 
surrender to Hindu chauvinism. If a struggle for the defence of the 
you speak of inaction, I refer to the country as it exists, today. Therefore, 
fact that even today the Government Sir, let the Prime Minister take an 
trefuses to call a meeting of the initiative for mobilising all the non- 
National Integration Council. Bal communal and secular forces. Let 
Thakre's speech says that he wants the Government take the initiative 
Hindu Raj. The General Secretary of in formulating a national consensus 
Vishwa Hindu Parishad says that the as to how to face the situation. The 
Hindu community has a right to per- situation cannot be fought with the 
form poo j a at the Ram Janam Bhoomi Bihar Military Force or with the Pro- 
and that is not negotiable. What vincial Armed Constabulary. The 
Shiv Sena. Bajrang Dal, the Rashtriya situation can only be faced with the 
Swayam Sevak Sangh and Vishwa popular initiative, with a broad cam- 
Hindu Parishad are doing is actually paign, with the mobilisation and rally- 
a move in the direction of setting up ing together of all the patriotic, secu- 
a Hindu Raj in the country. Sir, when lar and anti-communal forces. It is 
Mrs. Gandhi was leading; the coun- for the Government to take the initi- 
try; when she was the Prime Minister ative. It is not only on the Govern- 
or the country, a proposal was mooted ment's initiative that the whole situ- 
that there should be a multi-religious ation depends but the political leader- 
anti-riot police force in the country ship that rules the country for the 
because in a large number of places moment till the next Genera] Elec- 
complaint are there that the custo- tions has the responsiblity to ensure 
dians of law and order are in reality that a momentous anti-communal 
the people who let loose arson and movement begins in the country, 
resort to burning and start showering n the people   who   are   the -?"• ™J *™f   suggest^ is that
victims of the aggression.    Therefore, Babri masjid ram                                        • tangle must be settled   without   any
there was a proposal of multi-religi- range must be   . 
ous  anti-communial and anti-riot com- delay the   delaymg 

bat force in the country.   What hap-  tangle xn  he same 

pened to that?    Sir, there was a pro- 

posal for setting up of special courts. at has happened to it? 
a
 Bench or 

declare the whole place a9 
a historical monument and the Gov- 

Sir, my humble suggestion to the ernment must initiate judicial process 
House is there can be no toleration of without further loss of time. There 
an attempt to break India. There can should not be conversion of any tern- 
be no toleration of the attempts of pie, mosque or church. Things should 
the communalists to set up fundamen- exist as it existed when India gained 
talist regime and politics. There can independence in 1947. Failure to take 
be no toleration of the forces who action to combat the riots should not 
seek t0 destabilise India. There can be condoned at any level and punitive 
be no toleration of the work of the measure* should be taken where 
forces who are working in eollusioB riots break out or  rioters hold the 
with the fonwgn rule, be that in country to ransom. Sir, the Goren- 
Paklstan o? be that in Wtahiafton Of ment must not wavar in taklnff effec. 
It    thtf   elmvfant.    Therefore,    If five means »nd measure the now 
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governmental agencies must  be invol- 
ved. 

Sir, I demand a  downright ban on 
Shiv Sena.    I demand   a    downright 
ban  on Vishwa  Hindu    Parishad.    I 
demand a downright ban on Rashtriya 
Swayamsevak Sangh.    I    demand    a 
downright ban on Muslim fundamen- 
talists'    organisations.    I    demand    

a 

downright ban  on the political    cam- 
paign    on     religious     basis.     Things 
brook no delay; if the dangerous situ- 
ation  has  to be  faced,   it has  to be 
faced on an emergency basis.    A ban 
on all communal forces, on all   com- 
munal  parties, on all communal acti- 
vities and on all communal politics is 
the demand of the day.    It is not the 
demand of the   Communists,    neither 
it is the    demand    of    only    secular 
forces, it is the demand of the nation. 
If the integrity of the nation is bro- 
ken,  then  where does India remain? 
Therefore, it is for the country and in 
the national interest that such a ban 
has to be imposed.    Sir, to conclude 
to my speech, I urge upon the Gov- 
ernment, the Prime Minister and the 
warty   which   rules   not   to  formulate 
its policy, keeping an eye on electoral 
advantage.    I ask the Government to 
formulate its policy keeping national 
interest in view and therefore I would 
like the Government to take steps to 
solve   immediately    the     outstanding, 
communal question, be it in Punjab or 
in Babri  Masjid   or  elsewhere.    May 
I end with one simple slogan? 

indu raj, no Khalistan, no Muslim 
State, long live my dear India, long 
Jive my dear India. This is the prime 
need of the hour and the Government 
must act with determination. 
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SHRI YASHWANT SINHA; AB I 
speak here I cannot but recall that 
scene in the house of a village adjoin- 
ing Hazaribagh which I visited four 
days back where the mother 0t Shau- 
kat Ali was beating her breast with 
both hands and   her   head ____ (Intfer- 
ruption) 

SHRI GHULAM RASOOL MATTO 
(Jammu and Kashmir): This is not 
Hindi raj.    This is a secular raj. 

SHRI G. SWAMINATHAN (Tamil 
Nadu): What is this, Sir?... (Inter- 
ruptions) ... Some Member is speaking 
in English and why should he object 
to it?... (Interruptions)... 

THE. VICE-CHAIRMAN (SHRI B. 
SATYANARAYAN REDDY): The 
honourable Member has got the right 
to speak in any language. ... (Inter- 
ruptions) ... 

SHRl G. SWAMINATHAN: Let him 
speak in whatever language he wants 
... (Interruptions) ... 

SHRI GHULAM RASOOL MATTO: 
Sir, this is a very serious subject... 
(Interruptions)... 

THE VICE-CHAIRMAN (SHRI B. 
SATYANARAYAN REDDY): Mr. 
Matto, why are you agitated? He will 
speak in whatever language he wants 
to speak... (Interruptions)... 
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SHRl YASHWANT SINHA:     Sir, I 
was telling   you    about    that    scene 
where the    mother   of   this    Muslim 
youth, when I  approached her door- 
step, was trying literally to break her 
head against the wooden irame while 
about two hundred vultures swooped 
down o the dead body of her child 
which was discovered only that morn- 
ing some distance away.   I also cannot 
help recalling the tears and the plead- 
ings of that  Hindu father whose son 
was in  Hazaribagh town on the  day 
of the riots and who had never    re- 
turned and how he was going to every 
crystal-gazer,   he was  going t0  every 
.soothsayer,  to   find  out  whether    his 
son  was  alive  or  dead.    This  is  the 
tragedy  of  a  communal holocaust  of 
which I have been a personal witness. 
There are certain facts which  I will 
narrate in the course of    my    speech 
correcting    some    of the impressions 
which my colleague,  Mr, Das Gupta, 
has created.    But,  before I  go on  to 
that. I would like all of us to under- 
stand very clearly what exactly com- 
munalism is. 

Sir< Mr. Pande was saying just now 
that we are all guilty of it that all the 
political  parties  have  taken    advan- 
tage   of   scommwnalism.     But,   to   my 
mind, Sir, that is stating the obvious, 
becausa     communalisms   is    basically 
politicization of religion.    It is creat- 
ing a constituency out of a creed and 
that is communalism.    It is  exploita- 
tion   of   religion   for   certain   political 
ends     and  once   we   understand   this 
basic    definition      of      communalism, 
then   the'   unholy    alliance    between 
politics     and     religion     through   the 
medium   of     communalism    becomes 
ve^-y apparent.    We also have to  see 
communalism   in   a   certain   historical 
perspective.    India was not a secular 
State in  the 19th century and it was 
not    a    secular State  ever  since  the 
Muslims cams here in the. 9th or 10th 
century AD.    India became a secular, 
democratic  State only .in  1C50   when 
we  adopted    our    Constitution.    But 
throughout  the centuries Hindus  and 
Muslims and Sikhs and people of all 
faiths,    people    of    different    faiths, 

have lived together in peace and 
harmony, in far-flung villages, where 
no'r army, could have gone to their 
nor army, could have gone to their 
rescue and it is only because the 
i modern concept of secularism was 
not known that there was amity, 
there was harmony and there was a 
feeling of brotherhood among the 
various communities which inhabited 
this country of ours. 

Communalism, as we all know,    is 
the legacy of the British to our body 
politic In, 1857, when the First War 
of Independence took place,      Hindus 
and Muslims alike    declared Bahadur 
Shah Zafar  as  the King  Emperor  of 
India.    Not  for  a  moment  did  any- 
body suggest that a, Hindu or a Mus- 
lim should be the emperor.    Not for 
a   moment   did   any    Hindu     suggest 
that the Hindus should have a Hindu 
!    emperor nor did any Muslim suggest 
that the Muslims should have a Mus- 
lim emperor.     It was this realization 
after   1357   that   the   British   authori- 
ties followed the policy of 'divide and 
rule'  and succeeded to such a    large 
extent that  by the time they decided to 
I    leave  this  country,  communal  frenzy 
had    reached    such a peak that this 
subcontinent  had  to  be  divided  into 
two    nation-States.    This    has   been 
i    the policy of the rulers.    But the un- 
fortunate thing   Sir, is that even after 
we   attained   independence    in     1947, 
and even after we decided to      have 
a     secular  polity  in  this   country  in 
1950,   even  after  that,   the  policy  of 
divide-and-rule   has   continued.     And 
who    has     followed    this    policy    of 
divide-and-rule?    Who  has   been  the 
beneficiary of   this policy    of    divide 
and-rule?  I am sorry to say, Sir      it 
is the party which has been in power. 
And it is this which is the most ser- 
ious   dimension   of  this   problem   to- 
day.    And it is this which has to be 
tackled  if  at  all We have    to    fight 
communalism. 

The problem today is very serious. 
Myfrienrj Mr. Das Gupta has refer- 
red to the rise of fundamentalism in 
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all communities, including the majo- 
rity community. It is an accepted 
theory on all hands that a nation is 
not endangered^ its peace and tran- 
quility, its solidarity, is not so much 
endangered by minority communial- 
ism as it is endangered by majority 
communalism. It is a measure of our 
times that the majority community, 
the Hindus, who are more than 80 per- 
cent of our population today are the 
victims of a, siege mentality and the 
rise of Hindu fundamentalism through 
.the various organisations which have 
been named is an indication of the 
whipping up of communal sentiments 
"by certain interests for their own poli- 
tical good, and for their own political 
ends. But as I was saying Sir even 
this can be tackled. All this is possi- 
ble to tackle, provided the Govern- 
ment of the day, the ruling party, is 
serious about tackling it. 

Communal riots start in the minds 
of men, like all wars and it is in the 
minds of men that they have to be 
fought. The administration has a 
role but those who are in public l!fei 

those who are in political parties, 
have a far greater role to play than 
the administration at the local level. 
Nov/ the measure of the problem is 
not merely that various communalist 
organisations among the Muslims, 
among the Sikhs, among the Hindus, 
have grown up. It is also in terms of 
the expanse and the dimension of the 
problem that the problem has assum- 
ed serious proportions. For instance, 
Sir, in 1961 there were only 61 dist- 
ricts in the whole country which had 
experienced communal riots, today 88 
districts are considered to be hyper- 
sensitive. Mr. Chidambaram is sitting 
here. He may have the latest figures. 
But, according to my information, 88 
districts are hypersensitive. 

[The Vice Chairman (Shri Satya- 

Prakash Malaviya): in the Chair. 

And another' 98 are sensitive com- 
munally.    This  is  the situation from 

1961 to 1989. his hfas been the spread 
of the communal virus^ 

In Ahmedabad alone_ according to 
the study which Prof. Parveen Sheth 
hag carried out in one decade of com- 
munal    disharmony    and    communal 

j riots, the people of Ahmedabad alone 
have suffered the loss of Rs. 2425 
crores, more than 222 people have lost 
their lives, and damage to public and 
private property has crossed Rs. 60 
crore mark. More than a million self- 
employed people were deprived of 
their earnings for 210 days. This is 
the worst aspect. 'When \ was in 
Hazaribagh recently and I was plead- 
ing with my friends in both communi- 
ties to have a more conciliatory ap- 
proach, this is what I was telling them 
that if riots should take place, if the 
police were to open fire, it will be the 

I poorest of the poor the lowliest of the 
low, who will be killed, and not any- 

i body who is somebody. When \ was 
in Hazaribagh recently after the riots, 
I asked the people, the friends in the 
journalistic world when they came to 
interview me: can you tell me the 
name of any of the dead; one person 
who is dead you name. And those 
names are not known. I do not know 
whether they are known even to the 
Press. They were- not known to the 
people of Hazaribagh when I left 
there on Monday. They were not im- 
portant people. They were very poor 
because they belonged to families 
which eked out a livelihood and no- 
body is bothered if such people are 
sacrificed on the altar of communal- 
ism. 

Sir, what happened in Hazaribagh is 
a pointer in the direction of what is 
happening in. the rest of the country. 
So I would like to take a little time 
of this ' House in telling as to. what 
exactly happened. Ram Naumi in the 
entire Chota Nagpur has assumed tre- 
mendous proportions as a religious 
festival. I was once a civilian officer 
in Chota Nagpur posted as_ Sub-Divi- 
sional Officer and I have seen' the 
extent to Which Ram Naumi used to 
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fee celebrated in the early 60s, What 
I saw this year in Hazaribagh beats 
aJ] records. You will be surprised 
that 125 trucks were decorated as 
jhankis and each truck had a genera- 
tor attached to it. All these 125 truckjj 
and thousands of flags of Ram Naumi 
were taken in the procession and it 
took hours . and hours t0 pass the 
sensitive spot. Now the problem in 
Hazaribagh was entirely the creation 
of the administration and I am very 
sorry to say this because last year, in 
fact in 1387, the administration, for 
sonvs reason which they never made 
public, called a meeting of the so- 
called Peace Cornmittee connected 
with Mohurram. They decided to 
change the traditional route, a route 
which had been in existence for de- 
cades for both Ram Naumi and for 
Mohurram processions. They decided 
to change the route. The communities, 
either the Hindu: community or the 
Muslim community, did not accept 
this change of route. Therefore, what 
happened last year was that when the 
Hindus were forced to take to the new 
route, they observed an unprecedent- 
ed bandh for three days in Hazaribagh. 
They did not take out the procession 
through the new route and no pro- 
cession of Ram Naumi was taken out. 
This year one would have hoped that 
the Administration would have acted 
in time. But the Administration de- 
layed action on time. They held a 
meeting absolutely at the fag end of 
March,when Ram Naumi was to be 
celebrated on the 14th and 15th of 
April. This gave encouragement and 
opportunity to certain communal for- 
ces to come and take over the leader- 
ship of a particular community. It 
was this kind of leadership which 
gave absolutely incendiary speeches 
which whipped up communal senti- 
ments. They 6aid in public meetings 
4hat the Hindu community should pre- 
pare for a long siege. They should 
buy rations to remain indoors for a 
month if necessary. It was this kind 
at talk which created a sense of in- 
security among the minority com- 
munity and they alao started 

the first shoft Or who pulled the trig- 
ger in the first instance. The fact of 
the matter is that for two days and 
two nights, the Ram Naumi procession 
both on the 9th and 10th day conti- 
nued to pass through that sensitive 
Jama Masjid road without an inci- 
dent. I was personally present on 
both the nights. I would like to tell 
Mr. Das Gupta that many leaders of 
political parties were there in strength 
to make sure that nothing untoward 
happened. Nothing untoward did, in 
fact, happen. The procession passed 
absolutely peacefully on the 16th 
morning and I left Hazaribagh on the 
16th morning absolutely convinced 
that the whole thing had passed oft 
peacefully. It was only later that 
afternoon that a bomb blast took place 
and another bomb blast in a very busy 
locality took! place at about 7 o'clock. 
That was the signal as if for a lot of 
bomb blasts in various parts of the 
town. I understand that more than 
100 bombs were hurled. Some arson 
took place. Three or four houses of 
Hindus were burnt in the periphery 
of a Muslim mohalla. Then twenty 
seven houses of Muslims in one 
mohalla were burnt. Some other 
houses of Muslims situated in isolated 
pockets were burnt. You have to go 
deeper into it to find out as to who 
pressed the trigger first. I have no 
means to arrive at that truth. I hope 
the administration will find out. Sir, 
I am saying it on good authority that 
some people believe that the Muslim 
houses in the Hindu mohallas were 
burnt for economic reasons. They 
were not burnt out of any communal 
disharmony or communal frenzy. The 
people who took the lead to see that 
these houses are burnt are perhaps 
the people who were interested in 
buying that property. They thought 
that the communal riots will take 
place and that these Muslim friends 
will leave that locality, and they will 
be able to buy their property and this 
k one explanation. 

SHRl BAHARUL ISLAM (Assam): 
theis always a*. That It 
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atiRi YASHWANT SINHA: That is 
so in Ahmedabad and that is so in 
Bhiwandi also where the jhuggis and 
jhompris were burnt by people wno 

were interested in buying the pro- 
perty: Now, i am saying all this, Sir. 
in order to point out that if the Ad- 
ministration had been vigilant, if the 
Administration had been mora pur- 
poseful, if the Administration had 
been more cautious, then all these 
could have been avoided. It is a very 
notable feature of the recent riots 
which have taken place in Hazaribagh 
that out of 100 or 150 bombs which 
were hurled, not one person has died, 
according to my information because 
of the hurling of bombs. Some people 
died because they were handling the 
bombs and the bombs exploded in 
their hands. So, three or four deaths 
have been reported on this account. 
But not one person has died because 
of the hurling of bombs. And as I 
said, the mobs of the two communities 
which were out on a rampage to burn 
the houses were not out to kill, very 
surprisingly, because they could have 
easily trapped these people. But they 
were not out to kill. So the killings 
which have taken place are stray kill- 
ings which have resulted from the 
stray incidents of people returning to 
the villages from the town on the 
day of the riot, as I said, and they 
wero butchered on the way. Now. the 
point. Sir. is that if I represent the 
secular feces, then T must own the 
responsibility for fsilure. j must own 
it as much as anybody else because 
I tried to see that everything was 
done peacefully and T failed. And 
evervbody who was thinking i a 
secular way, failed. 

What is happening, Sir, in this coun- 
try is that secular forces are retreat- 
ing, secular forces are getting defeat- 
ed in battle after battle and vte are 
in a danger of losing the v/ar. And 
it is the communalist forees it is the 
forces of obscurantism which are in- 
creasingly becoming more and more 
powerful as the: day passes. Now, 
what should be the strategy which we 

should adopt? It was Pandit Nehru 
who, as Prime Minister, in 1958 said 
in a letter to the Chief Ministers that 
the basic responsibility for maintain- 
ing communal peace in a law and 
order sense must rest on the Deputy 
Commissioner or the District Collec- 
tor and that an adverse remark should 
be made in his character roll if he 
failed to control communal riots from 
erupting. But from 1950 to 1989, al- 
most 40 years have gone by. And 
what has happened? I understand 
that the District Magistrate and the 
SP of Hazaribagh... 

THE VICE-CHAIRMAN (SHRI 
SATYA PRAKASH MALAVIYA): 
From a civilian officer you have be- 
come a politician... 

SHRI YASHWANT SINHA; i have 
become a politician Sir. . But I can 
say without a trace of pride... 

THE VICE-CHAIRMAN (SHRI 
SATYA PRAKASH MALAVIYA): 
... during this intervening period, 

SHRI YASHWANT SINHA: .. .that 
when I was a civilian officer, both as 
a Sub-Divisional Officer and as a Dis- 
trict Magistrate—in both the capaci- 
ties I spent a number of years—I did 
not permit a single communal riot to 
take place in the areas I was in charge 
Never onoe did a communal riot take 
place. I was the Sub-Divisional Offi- 
cer in Giridih and I was the Deputy 
Commissioner in the Santhal Para- 
ganas in Bihar, and not in one place 
did I permit this to happen because 
I was vigilant. But 1 am saying, Sir, 
that despite all this, the Administra- 
tion has become lax. And why has 
the Administration become lax? 

gfar SHRI YASHWANT SJNHA: I finish 
in five  minutes   Sir.    All right,    in 
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three minutes. Sir, why has the Ad- 
ministration become lax? This is the 
basic question. Why has the Adminis- 
tration today become lax? The 
administration has become lax because 
the Government of the day has become 
lax. The administration has become 
lax because the Government of the 
day and the party in power has be- 
come communal. Now. suppose as my 
friend, Mr. Das Gupta, was suggesting 
that we ban the communal organisa- 
tions. We go a step further, let us 
ban the communal parties. We ban 
communal parties, with clearly com- 
munal overtones, i am all for it. But 
how do you tackle a secular party 
which has indulged in communalism, 
which is what the ruling party is 
doing? How do you tackle that? How 
d0 you tackle a situation where an 
obviously secular element is indulging 
in crass communalism? How do you 
tackle a situation where they say in 
their election manifesto that they are 
all for Christianity? How do you 
tackle a situation where you have to 
deal with the Hindu-Muslim com- 
munalism, which is a gift, of the British 
legacy _ of the British to this nation, 
which is compounded further by 
Hindu-Sikh communalism? whose gift, 
to this country is this Hindu-Sikh 
communalism? This is a question 
which must be answered. So, ban- 
ning communal parties and communal 
organisations in itself will not be 
enough. I will go a step further and 
I will suggest that if the Government 
has the sincerity... (Interruptions). 
I am making a suggestion that let the 
Government call an all-party meeting, 
let the National Integration Council 
meeting be called, any fora where all 
the political parties get together and 
let us jointly formulate a code of con- 
duct applicable to the ruling party, as 
well as to the opposition and let this 
be made a justiciable issue. If a 
political party violates that code of 
conduct it can be dragged to a court 
of law. a special court of law perhaps, 
and if they do so, if it is proved that 
they have indulged in communalism. 
then that political party will have to 
bear the consequences. If we have the 

courage of our conviction, then I am 
making this suggestion in all serious- 
ness. Let the Government rise to the 
occasion. Let us say that we will 
adopt a justiciable, a punishable code 
of conduct for political behaviour in 
this country. It goes without saying 
that communalism thrives in a state of 
want, in a state of deprivation, in a 
state of exploitation. If all these are 
tackled at the socio-economic level, at 
the educational level, then the riot of 
communalism can be stemmed. 

My friend, Mr. Das Gupta, suggest- 
ed a special riot police. It is a very 
good suggestion, a long-sanding sug- 
gestion and I fully endorse it. 
Simultaneously, I would also suggest 
that invariably whenever a communal 
riot takes place anywhere in the 
country, not only should the riot police 
go into it, but a separate investigation 
mechanism must be set up which will 
investigate the cases. Let us take it 
out of the jurisdiction of the normal 
police establishment. Let a special 
investigating machinery be set up to 
Investigate the communal riots and 
bring the guilty to book and let in 
every case special courts be set up 
so that those who are guilty of com- 
munal frenzy or communal violence 
are immediaely brought to book. Is 
the Government prepared to do it? 
Can Mr. 'Chidambaram assure this 
House that he will take it up with 
the Bihar Government or give a 
directive that a special investigation 
should be made of the riots that have 
taken place in Hazaribagh and that 
he will set up separate courts to 
rninish those who are guilty and that 
is how within a month or two months 
the real reasons for this riot will not 
only come to light but also those who 
are guilty of engineering them will 
be punished. 

And, one last word, Sir. My friend, 
Mr. irshad Baig is sitting here. We 
were in Turkey in a Parliamentary 
delegation a few months ago. 1 
remember in a social party I met a 
journalist,   the      editor of   a leading 
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newspaper in Turkey.   I inquired frorr 

him as to what was happening in 
Turkey as far as revivalism anc 
fundamentalism      was
 concerne
d 

because  the  Muslim world  seems  tc 
be going through a phase of revivalisrr 
and  fundamentalism.    And  he   came 
out with words which still ring in my 
ears.   He  said;      Turkey   is    totally 
committed  to   secularism.    And       he 
said,   we   shall   defend   with  the  lasl 
drop of our blood,  the secular order 
in this country.    That was a predomi- 
nantly Muslim country and it was e 
Muslim friend,. a journalist, who was 
telling me in these stirring words his 
commitment   to     secularism.     Kama; 
Ataturk showed a certain imagination 
when he  took over the reins of thai 
country,    i have great admiration for 
our first  Prime   Minister.    He  was  a 
great secular person.    But there    are 
certain mistakes that we made.   "When 
the going was good, if we had adop- 
ted, for instance, a. common civil code, 
if it had been introduced in  1.947, in 
1948,  in   1950,  nobody      would   have 
objected.    Today,       because  of       the 
revival of fundamentalism, a Common 
civil code has become such a conten- 
tious issue and the Govenment      is 
ferried to      come out      with Muslim 
Women Bill      and      such  retrograde 
legislative steps in order to save their 
vote bank.    Kamal Ataturk did what 
we do not have the courage in    this 
country to  do  with   regard   to  Babri 
Masjid-Ram   Janam   Bhoomi.      There 
is, in Istanbul, a      church, called St. 
Sophia.    It was a bone  of contention 
between Christians and Muslims. What 
Ataturk  did  was,  he   closed  it       for 
renovation  for   two   years  or a year 
 and after renovation when 
it was opened, it was a national monu- 
ment.    It   is   neither  a  church  nor a 
mosque  today,   and   every  citizen   of 
the country can visit it   and take  it 
In  whatever      light  he   likes.   Babri 
Masjid-Ram Janam Bhoomi is respon- 
sible for degenerating, for vitiating the 
communal atmosphere in this country 
and it is a erreat Mot on the name of 
 

3-4 years, they have done absolutely 
nothing; they have not even moved 
a little finger to solve that problem. 
Why? Is it because it suits their 
political interests to keep this dispute 
alive? It it because it suits their 
political interests to keep Punjab 
problem alive? Is it because we can- 
not rise above these petty considera- 
tions in order to perpetuate ourselves 
in power? Sir, it is high time, and 1 
suggest, I plead in all humility that 1 
can command to      Members of both 

j      sides that the nation is facing  grave 
j challenges. It will not break. I am 

not one of those who believe that this 
nation can ever break. And I am 
saying it with a full sense of respon- 
sibility that people of this country 
will not tolerate another partition of 
his country, whether it be on the 
basis of majority communalism or 
minority communalism. But the 
atmosphere is vitiated. The atmosphere 
is bad. People, innocent people, poor 
neople are losing their lives. And, 
therefore, i plead that let us rise over 
these petty considerations. Let us all 
put our heads together to see how we 
can combat his cancer which is eating 
into the vitals of our body politic.    Tt 

| is only a national consensus on com- 
munalism which can solve the pro- 
blem of communalism. It cannot be 
tackled bv the ruling party alone 
because the ruling party is not inte- 
rested tackling it. Therefore, Sir, 
I am ending rny speech with a fervent 
anneal to the Minister of State      for 

! Home, who is sitting here, that he 
should come out clean and take steps, 
both in the long term and short term, 
which will ensure that the people of 
this country live in peace and amity 
and that all communities are as safe, 
as secure as they were before this 
cancer started eating into our vitals. 
Thank you. 
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SHRI      SUKOMAL      SEN    (West 
Bengal"): It is a very sad commentary 
that during the 42-year rule of     the 
country instead of communalism and 
fundamentalism      getting   eliminated 
from our country, its dark forces are 
not only gaining     more      and more 
strength now, but the country is facing 
actually  an explosive situation.    The 
point is who is responsible for    this 
situation?  Simply imotional    speeches 
or shedding tears will not solve   the 
p'roblem. It is necessary   also   to   fix 
up  the responsibility as to who are 
responsible for creating this situation. 
If we look into the situation We will 
find that it is the policies of the ruling 
party in power that have landed this 
country into this situation. I     would 
not say that the Congress Party is a 
communal party.   I would not      say 
like that, but I would definitely say 
that the Congress   Party   is   compro- 
mising with the  fundamentalist   and 
communal forees whenever it      suits 
their  own  narrow  political  interests. 
That is why the communal and fun- 
damentalist  forces   are   gaining'     in 
strength in this country. 
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I would not agree with my senior 
friend, Mr. Pandey, when he says, if 
we look into ourselves, we will find, 
perhaps all 0f us to a certain extent 
suffer from communal sentiments. It 
is not true. On the contrary it is 
true that in our country there ig a 
very big secular force. That secular 
"orce is not a small force in our 
Jountry. B|ut, unfortunately, that 
ocular force is yet t0 assert itself 
Ailly and sincerely go as to defeat the 
forces of communalism and funda- 
aientalism. 

Sir, i am not going into the past 
history, but into the history of the 
decent past. Right from surrendering 
So the Muslim fundmentalists through 
the Muslim Women (Divorce) Bill 
iheu compensated by surrendering to 
the  Hindu fundamentalists by unlock- 
ing the doors of the Babri Masjid and 
allowing the Hindu fundamentalists 
o enter it and worship there. They 
were then surrendering to one funda- 
mentalist group and then compensat- 
ing to the other by surrendering 
to that fundamentalist group. This is 
what they are doing. 

In the last Mizoram elections... 

 
THE VICE-CHAIRMAN (SHRI 

SATYA PRAKASH MALAVIYA); He 
has said that the Congress party is 
not a communal party. 

SHRI SUKOMAL SEN; The most 
recent example is the last Mizoram 
election. It is not a secret that in the 
election manifesto of the Congress 
party at the last Mizoram election 
they openly utilised the Christian 
feelings for getting votes. By utilis- 
ing the Christian religious sentiments 
of the Christian population in Mizo- 
ram, they tried to collect votes in 
Mizoram. Wh0 does not know that? 
Everybody knows it. This Way  the 
ruling party in our country on one 
occasion or the other is surrendering 
to the fundamentalist forces and has 
been compromising with them to suit 
their narrow political designs. 

Why has this Babri Masjid-Ram 
Janam Bhoomi issue been lingering 
for such a long time? The Govern- 
ment is doing nothing. What is the 
situation? The entire UP is now 
sitting on a volcano. Any time it will 
burst 0ut and the whole country will 
be engulfed by it. What is the Gov- 
ernment doing? Now, in Hazaribagh 
Mr. Yashwant Sinha has said what 
has taken place in that place. What 
has taken place in Mathura? What 
has 'happened in Rajasthan? What 
took place in Ahmedabad? In one 
State after another, the communal 
forces are taking law and order into 
their own hands and innocent people 
are being murdered and massacred. 
Cruelty and barbarity are perpetrated 
in 0ur country with impunity. This is 
what is happening under this rule, 
Sir. 

Sir, during the Kumbh Mela what 
has happened under the aegis of  
Vishwa Hindu Parishad and other 
fundamentalist forces? A big confer- 
ence was held in Prayag and in that 
conference what were the delibera- 
tions? The newspaper report says 
that most incriminating and most 
objectionable speeches were made in 
that conference. What did the Gov- 
ernment do? There are laws in our 
country through which the organisers 
Of thig conference could be booked 
but the Police remained silent specta- 
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tors. What was the decision of that 
conference at Prayag? They decided 
that on the 9th of November, the 
foundation-stone for a Hindu temple 
will be laid at the disputed place of 
Ayodhya and they will build that 
temple by spending hundred crores of 
rupees. How will they collect hundred 
crores of rupees? They will collect 
Rs. 1.25 from each citizen of this 

country.   So (80  crores   citizens  will 
be  paying Rs.   1.25  which will fetch 
them  Rs.   100   crores   and   they   will 
spend this amount for building    this 
biggest Hindu temple in our country. 
Where   they   will  build   this  temple? 
They  will   build  (it   at  the   disputed 
place where Babri Masjid exists. That 
is what they have decided.   Not only 
that, Sir, what was the further deci- 
sion?  The bricks will be washed by 
the  waters  of  the  Ganga  and  those 
bricks will be carried through proces- 
sion from various parts of the country 
and they will   converge  at  Ayodhya 
and  on the 9th November that cele- 
bration takes place.   What does that 
mean?   It is an open provocation. It 
is an open provocation for communal 
clashes,   for  communal  violence.    At 
the same time, when the Hindu fun- 
damentalists have taken this posture, 
the Muslim fundamentalists have not 
remained silent. They have also taken 
a   similar posture  and  a threatening 
posture. They are    also     threatening 
to liberate that place, what is called 
Babri   Masjid,   from  the   clutches   of 
the  Hindu   fundamentalists.    In    this 
way two communalists are now in a 
confrontationist attitude and any time 
the situation  may   burst  out   and  it 
will engulf the whole of the country. 
This is the situation that we are now 
facing.   Sir, I would squarely lay the 
blame on the shoulders of the ruling 
party because it is their mishandling 
or thefr surrender that has led to this 
js.itraa.tion.    Sir,   dulrijng   the   freedom 
struggle when India was under    the 
British rule  at  that time  also      the 
country witnessed communal violence 
But that     was     because of     some 

temporary feeling and some emotions 
which led to communal violence. 
Now, it is not just temporary emo- 
tional feelings but it is a calculated 

design by the reactionaries of the 
country aided and abetted by the 

foreign forces. This is what is going 
on in our country. I do not know 
whether the ruling party understands 
the grand design of destabilising our 
country through communal and fun- 
damentalist forces. Sir, on the other 
hand from the ruling party, from the 
Prime Minister and from the young 
Home Minister, we very often listen 
about the talk of that hi-technology, 

advancement of science and super- 
computers but on the other hand we 
find that the communal and fundamen- 
talist forces are raising their ugly 
heads and they are marching forward. 
Sir, how can we tally these two  for- 
ces? On the one side the force of 
science and on'the other side the 

force    of fundamentalism.    It   means 
it is hollow talk. The ruling party fof 
the last 33 years has not tafcen a single 

step to prepare a scientific     attitude 
among the people, to cultivate a sci- 
entific way of life in the      country. 
They have never  done it.   On     the 
contrary, they have given indulgence 
to all sorts of superstitions, all .sorts 
of obscurantism and all sorts of back- 
ward attitude. That is why, the coun- 
try has been landed in such a situa- 
tion. I would only say that it is not 
only the majority communalism which 
is posing a threat to our country but 

also  the  minority  communalism      is 
posing a similar threat and I feel that 
behind this, when the Indians are ta- 
king initiative, some foreign      hands 
are also there and they are     active 
Sir, Kashmir, mostly a Muslim     do- 
minated   State,  has remained  secular 
so long. Now what do you see        in 
Kashmir?   Communal clashes  are ta- 
king place and behind all that, foreign 
powers are there. Now, Sir, we come 
to know that at certain places       the 

Hindu fundamentalists have taken a 
decision that they will re-build all the 
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dilapidated temples all over the coun- 
try and spend money for that. Simil- 
arly, at the same time, the Muslim 
fundamentalists have also taken a de- 
cision that even the mosques which 
are under the Archaeological depart- 
ment, those mosques will be captured 
for worshipping, fox offering nana*. 
Many mosques iemained unutilised for 
years together, and are now under the 
Archaeological department. Now they 
say that the Muslims have a right to 
offer namaz prayer in any mosque 
whether it is under the Archaeological 
department or anywhere. Likewise, 
the rlindu fundamentalists are also- 
taking certain decision. This way, Sir, 
communal  propaganda, communal 
venom is spread throughout the coun- 
try. I am coming back to Ram. Janam 
Bhoomi and Rabri Masjid. That issue 
has been lingering on for a long time. 
Now, Sir, the Home Minister
 ha
s 
agreed that the issue would be refer- 
red to the High Court for decision. 
Then, why is the delay? What is the 
UP., Government doing? Why the 
U. P. Government is not taking steps 
in asking the High Court of Allahabad 
for setting up a Special Bench so that 
this issue can be decided (.Interrup- 
tions) 

SHRI P. CHIDAMBARAM: Sir, I 
do not think you should repeat a 
statement which we have from ' time 
to time tried to correct and place the 
facts. We called an all-party meeting. 
All the facts were placed before the 
all-party meeting. Your party also 
was represented by your leaders. We 
have made it very clear that the U.P. . 
Government filed an application last 
year before the High Court requesting 
that the four cases pending before 
the District Judge should be consoli- 
dated and heard together by a Special 
Bench of the High Court. That appli- 
cation is pending before the High 
Court. We have moved the High Court. 
The High Court has fixed a date* I 
am speaking from memory. I believe, 
the date 's either 2nd May or 9th of 
May. Now, the U.P. Government has 

moved a petition. The petition is pen- 
ding. The petition will be heard on the 
2nd of May or the 9th of May, on the 
date fixed by the High Court and we 
are confident that we can persuade 
the High Court to constitute the Bench 
and hea'r the case. You can say that 
the High Court should have moved 
faster. But I do not think it is fair to 
say that we have done nothing. All 
these facts were placed before the 
special meeting convened, when all 
the parties attended this meeting and 
your party was also represented. I 
did not want to interrupt when Mr. 
Gurudas Das Gupta made the state- 
ment. But when the second speaker 
also says the same thing, I should place 
the facts. This application was filed 
last year. It is not in our hands to 
constitute a bench. It is not in our 
hands to fix a date. It is a matter 
which the High Court has to decide. 
(Interruptions). 

SHRI GURUDAS DAS GUPTA: 
Sir, may I ask the Minister to tell 
us.. .'(Interruptions)... 

SHRI P. CHIDAMBARAM: I have 
already said... (Interruptions)... 

SHRI CHITTA BASU (West Ben- 
gal): Has the U. P. Government 
approached the Chief Justice of the 
High Court?   (Interruptions)... 

SHRI P. CHIDAMBARAM: The 
U. P. Government has already filed an 
application. The U.P. Government has 
already moved the Chief Justice and 
Chief Justice, in his wisdom, has 
fixed a date in May 1969. 

SHRI SUKOMAL SEN; What is the 
specific reference? 

SHRI P. CHIDAMBARAM: I am 
telling you, the application is to 
consolidate the four separate cases 
which are before the District Judge 
and to hear those cases through a Sp- 
ecial Bench of the U. P. High Court. 
(Interruptions) 

SHRI CHITTA BASU... decision for 
the constitution of the Special Bench. 



303 Short Duration        [RAJYASABHA] Discussion 304 

SHRI P. CHIDAMBARAM: We have 
moved the High Court. The High ? 

Court is going to hear the application 
and we are confident that we can per- 
suade the Bench which is going to 
hear the application to constitute a 
special Bench to dispose of the four 
cases. This is what I am saying... 
(Interruptions). 

SHRI GURUDAS DAS GUPTA: 
Will the (Minister let us know whe- 
ther there is any provision in law— 
since he is a lawyer himself — which 
could have prevented such an unusual 
delay in the disposal of the case or in 
the disposal of the application that 
the U.P. Gobernment has filed in the 
High Court? 

SHRI P. CHIDAMBARAM: I will 
answer in detail when I reply. An 
application has been moved, if I rem- 
ember rightly — again I am speaking 
from memory — under section 24 of 
the Civil Procedure Code. Now the 
application has to be served upon the 
parties. There are four independent 
cases. There are a number of legal 
representatives. The High Court, I 
believe, has issued notices to the 
parties. Their legal representatives 
have to be brought on record. Now, all 
that, I believe, has been completed. 
I am not aware of the fine details. 
The date has been fixed. I am confid- 
ent that the views expressed in this 
House, when they are published in the 
newspapers, will also be seen by all 
the parties and the parties will agree 
to have this case tried by a special 
Bench of the High Court. The U.P. 
Government has engaged, I believe, 
the Advocate-General. He will be able 
to persuade the High Court to cons- 
titute a special Bench so that the 
hearing of this case may be expedi- 
ted.    (Interrptions). 

SHRI GURUDAS DAS GUPTA: 

Could the process have been short- 
ened? 

, SHRI P. CHIDAMBARAM: It is 
only for the High Court... {Interrup- 
tions). How can I answer that? 

SHRI GURUDAS DAS GUPTA: Let 
the Minister say whether the process 
will be shortened. 

SHRI P. CHIDAMBARAM: Mr. 
Gurudas Das Gupta, for the sake of ar- 
gument, for the sake of scoring a deba- 
ting point, do not try to find fault 
where none exists. The U.P. Govern- 
ment has filed an application. We all 
know that processes of court take 
time. We have no control over the 
processes of court. It is the court 
which has to decide upon a date. It 
is the Chief Justice who has got to 
constitute a Bench. I cannot find fault 
with the Chief Justice of the U.P. 
High Court. It is not my business to 
find fault. During the hearing, if 
there has been any tardiness, it will 
come out. 

SHRI SUKOMAL SEN: Mr. Chidam- 
baram has tried to explain. He has 
taken pains to explain the situation. 
But his explanation does not exoner- 
ate the Government from the crime 
they are committing since long. For 
one year it has been pending. Now, 
under pressure, he says that they are 
pursuing the case in the High Court 
and it is for the High Court to set up 
a Bench. I would only request Mr. 
Chidambaram to see to it... (Inter- 
ruption) . 

SHRI P. CHIDAMBARAM!: Is the 

High Court committing the crime? 

SHRI SUKOMAL SEN; No. The 
Government and the ruling party. 

SHRI GURUDAS DAS GUPTA: 
Sir, everybody is committing a crime 
by prolonging the Babri Masjid and 
Ram Janam Bhoomi issue. (Interrup- 
tions). Everybody is a party in the 
crime, in prolonging the process in the 
most unusual way and thereby whip- 
ping up communal feelings in the 
country.    (Interruptions). 
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SHRI SUKOMAL SEN; Sir, the 
point is.... 

THE      VICE-CHAIRMAN      (SHRI 
SATYA    PRAKASH      MALAVIYA): 
Now, please conclude within two min- 
utes. 

SHRI SUKOMAL SEN; They have 
taken five minutes. 

THE VICE-CHAIRMAN (SHRI SA- 
TYA PRAASH MALAVIYA): Exclu- 
ding that time, you have taken two 
minutes. 

SHRI SUKOMAL SEN: My charge 
is against the Government. This Gov- 
ernment is not sincere in tackling the 
communal and fundamentalist    issue. 
It is in. their interest that this     issue 
should linger on, this issue     should 
continue. Why are they not settling 
the Punjab issue? To     serve     their 
political     interests.     (Interruptions). 
Likewise, this Babri Masjid and Ram 
Janam Bhoomi issue, also to a certain 
extent, serves their interests. There is 
a Bill passed in Parliament banning 
Sati. But the Sankaracharyaji of Puri 
has^ieen openly advocating in favour 
of Sati. I would like to know from the 
hon.   Minister  what he   has  done  to 
book him. He is openly violating your 
Act. You are not taking any action. 
You do not want to because if     you 
take any action, the Hindu fundamen- 
talists will rise up and say, we  will 
not vote for you.' That is why you 
have made the enactment and are still 
allowing some people to violate op- 
enly that Act. 

SHRI GURUDAS DAS GUPTA: 
Mr. Chidambaram was to get the help 
of Sankaracharya to win the election. 

SHRl SUKOMAL SEN: That is 

another Sankaracharya. 

SHRI SUBRAMANIAN SWAMY: 
Sir, he may be a communist. But there 
arc a lot of people who have high 
regard for the Sankaracharya of 

Kanchi.    So   he   should... (Interrup- 

tions) . !   

j 

There are Sankaracharyas and San- 
karacharyas. Don't mix them up. 

SHRI SUKOMAL SEN; You must 
also know' that Communists are de- 
finitely atheists but we respect the 
religious sentiments of the people. We 
are against fundamentalism. There is 
a difference between religious feelings 
and fundamentalism. We are against 
fundamentalism, not against religious 
feelings. Sankaracharya of Puri, San- 
karacharya of Kanchi, they are propa- 
gating fundamentalism, they are pro- 
pagating obscurantism. That is why 
they should be fought 

SHRI SUBRAMANIAN     SWAMY: 
Puri, yes. 

SHRI SUKOMAL SEN: That is why 
my charge is that the Government is 
showing indulgence to those religious 
gurus because sometimes they     will 
help them in elections for getting vo- 
tes. When this happens, how can this 
Government battle     fundamentalism? 
They cannot do it. What I want to 
point out is there are certain grievan- 
ces among the minority communities 
and those griebances are not     being 
properly remedied. As a result,     the 
fundamentalists among the    religious 
minorities are taking advantage     of 
those grievances and arousing     the 
passions of their community   people. 
For example, there is discrimination 
against the Muslim community in re- 
gard to jobs and other benefits. Gov- 
ernment is taking no steps to     settle 
those issues. Is it not a fact     that 
Urdu as a language is neglected? Is it 
not a neglected language? What   has 
the Government dorte for the benefit 
and improvement of Urdu language? 
Government has not.done    anything 
and Muslim fundamentalists are rai- 
sing that issues, that Urdu is        the 
language of the Muslims and it is being 
neglected. In this way there are cer- 
tain issues which can be tackled pro- 
perly by the Government so that the 
minority community people can     un- 
derstand that their genuine issues are 
being tackled properly, so that     the 
fundamentalists do not get a chance. 
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[Shri Sukomal Sen] 
So what I want to say is it is not pos- 
sible for this Government to main- 
tain national unity; national unity and 
national integrity is in danger under 
this rule. This Government has turned 
itself into a Government of national 
disunity and national disintegration. 
Unless this Government goes, it is not 
possible to maintain communal aanity_ 
and harmony in this country, it is not 
possible to maintain the unity and 
integrity of this country, and that is 
why I want that this Government must 
immediately go • •. 

SHRI DIPEN GHOSH (West 
Bengal): The earlier the Government 
quits, the better it is for the communal 
amity of this country. 

SHRI SUKOMAL. SEN: Then only 
cam the unity and integrity of this 
country be maintained and protected. 
Therefore, I again demand that this 
Government must quit immediately. 
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&HKI PAWAN KUMAR BANSAL 
(Punjab); Mr. Vice-Chairman, Sir, 
for thousands of yea'rs, India has 
rea; od many religious denominations 
in m environment of mutual love 
and affection 

^  ffc  >TP1% It, 33t *f   «ft%q I. . . 

SHRI S. VIDUTHALAI VIRUMBI 

(Tamil Nadu): Only Hindi fanaticism 

will do great harm to this country. 

SHRl PAWAN KUMAR BANSAL: 
Anyone who chose to make India his 
or her home was accepted and assimi- 
lated in the mainstream.   Our   society 
nas always promoted the     confluence 
oi    aiflerent    religious    without,    OJ. 
course, muting the identity oi anyone, 
Tnat is why lndia has come to repre- 
sent a    mosaic of   different   religions 
cuiturei    and   languages.     This vast 
diversit has happily    helped   in    ce- 
menting the unity of the country. The 
colonial powers   of course,   tried to 
create divisions and distrust amongst 
the people to   perpetuate   their own 
rule.   But the anti-impe ialist national 
movement kept a check on such feel- 
ings.   The partition of the country did 
give a rude   shock to our sentiments 
because Pakistan wag   created solely 
on   the   basis   of   religion.     A lage 
number of Muslims, however, did not 
subscribe to the two-nation theory and 
preferred to live and die on the land 
of   their birth.     They preferred   to 
serve th sir motherland, and resolved 
to work far the glory of their mother- 
land, and resolved to work for mutual 
harmony, stying back in India.   The 
leaders of free India and the people 
galvanised     through   a   long-drawn 
peaceful struggle resolved to consti- 
tute    the new    State on   the   lofty 
principle of   secularism,   securing to 
all its citizens liberty of belief, faith 
and worship. 

Sir, the policies adopted by free 
secular India falsified the two-naion 
theory. But the dynamism imparted 
to the national movement gradulally 
weakened in free India after inde- 
pendence. Today, the virus of com- 
munalism has started afflicting even 
the most ostensibly secular-minded 
people who some time or thg other 
permit their thinking and their actions 
to be swayed by communal considera- 
tions. As a result, obscurantist and 
fundamentalist forces often raise their 
ugly heads in one form or the other 
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[Shri Pawan Kumar Bansal] have taken place and continue to take 
place in India 

giving a   set-back   to the process at VICE-CHAIRMAN     (SHRI 
nation-buildmg      The    last four de- PRAKASH   MALAVIYA): 
cades have witnessed repeatedly   the 

Mr. Bramrru, I think you will conclude 
eruption of violence in one part or the ' 
other of the country on the- basis   of tomorrow, 

communal, casteist and linguistic dis- _   s.   And this violence hag always 

claimed   a   heavy   toll   in   terms of an life and property.    The very 
mention of Hyderabad,   Mee- the    House then adjourned 

6.00  P.M.  rut,  Ahmedabad,   Bhiwandi at one minute past six of the 

and,... (Interruptions      and '                  clock till eleven of the clock 

the Delhi of 1964, conjure up in our                     on Thursday, the 27th April, 

mind the most inhuman incidents that , 


